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over the country in a definite time- 
framc of three years. 

$456. PROF. SAVITHRI LAKSH- 
M.4N.4N : Will the Ministcr of ENTI -  
ROIUMEW AND FORESTS be 
p l e a d  to state : 

(a)  whcther thc Government of 
Kerala has requested to the Union 
Government to relcase 300 hectares of 
forest land for the Pooyankntty Hydro- 
Electric Projcct: and 

(b) if so. the reaction of the Union 
Government thereto ? 

THE hAMISTER OF STATE OF 
THE MINISTRY OF ENVIRON- 
MENT AND FORESTS (SHRI 
KAMAL NATH)  : (a) and (b l  A 
proposal for diversion of 3001.8 hec- 
tares of forest land for Pooyankutk 
Hydro-Electric Project was received 
frcna the .State Government of Kerala 
in July. 1987. After careful considera- 
tion of an aspects the State Govern- 
ment was informed h t  inability 1n 
give approval for the diversion. 

*457. SHRI Bh. W A Y A  KUMAR 
R A N  : Will the Ministcr of WEL- 
PllLREbe#wf!dfDlfPfC: 

(a) the step taken by tbc Govm-  
mat to povidt jiob o~parhmities to 
tBephyddyhaadicappdpefirans: 

(c) whether the employment ex- 
changes can provide them jobs accord- 
ing to their educational quaWications: 
and 

(d ) whetl~er the Government pro- 
pose to raise reservation of three per 
cent for providing them more employ- 
ment ? 

THE MINISTEX OF WELFARE 
(SHRI SlTARAM JCESRJ) : (a) ( i )  
The Government of India havc re- 
wved 3 % of vacancies against identi- 
fied posts in Gmup 'C' and Gmno 
'D' for the physically handicaoped 
persons. The categories of handicap- 
wd persons benefited by this scheme 
are the Blind, the Deaf and the Orthn- 
paedicallv handicapped, each cateeow 
getting 1 % reservation in Ccntml 
Government services. 

f i i )  23 spccjal Emplaymcnt Ex- 
chanm. 55 Speclal Cells in ncwmnl 
Ernplomcnt Exchanges and 17 Vnca- 
tional Rehabilitation Centres for phv- 
sically handicapped persons have berq 
set up to assist handicapped wrsnnr 
in sccurine painful employment. 

(iii) Spacial m i t m m t  drives for 
filling up thc backlog of reserved 
p t s  in respect of Group 'C and 'D' 
posts for blind and deaf havc been 
conducted by Staff Sebbdian Cornmi+ 
sian. 

l iv)  Vdontary Organbtians arc 
being sssijtad thm@ pants for eda- 
cation, training amd re9laMSitati'on of 
the handicappad. 

(b) bJo, *. 
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(d) No. Sir. 

*458. SHRl RAJENDRA KUMAR 
SHARMA : Will the Minister of 
LABOUR be pleased to state : 

(a)  whether due to non-supplv of 
coal to industries. lakhs of workers 
arc facing either lay off or retrench- 
ment: and 

(h) if so. the steps taken by the 
Government in the matter ? 

THE MlNl!XBI OF STATE OF 
THE M 7 N l m Y  OF COAL (SHRI 
P.A. SANGMA) : (a) and (b) Under 
the industrial Disputes Act. 1947. an 
employer of an industrial establish- 
ment who sacks to retrench workmen 
mist serve notice on the appropriate 
Govenuncnt. Further. an emplover in 
respect of a factory. mine or plama- 
tion employing more than 100 d- 
men must obtain garmission from the 
a p p p r h k  Govcnlmcnt for retrench- !* worhmn ar la* them off. No 
such not& or application seeking pct- 
mission to retrench or l a y 4  workmen 
on of dmtagc of coal has 
brra rrccived in so Oar as the Central 
sphere under the Ixcdustrial Diswtes 
Act is ~onocrned. State Oovernmtnts 
have not also braplCbt to om mticc 
nnv ctrch instance d l a y 4  or rdm- 
rhmcnt. The Guvuimcnt d Tamil 
Nada h- rqwmd a case d kck- 
out in a few in Tad Nadu dm 
intmlrlin to d Coal. nK 
Deoartment of car1 Iw b e d  Wmc- 
tim to the Carl I& Ltd. to aupmtnt 
suPdvc?faml oorl to which 
m W ~ f ! a & g l g l l l a r l h r b t h b ~  

*459. SHRI ATAL BIHARI VAJ- 
PAYEE : 

DR. LAXMINARAYAN 
PANDEYA : 

I the Minister of URBAN 
DEVELOPMENT be pleased to 
state : 

(a) the year in which the p r o p 1  
for havinq a Mass Rapid Transit S y -  
tern in Delhi was first considered by 
the Government; 

(tr) the institutions/expert commit- 
tees/depanments which considered 
the matter and recommended the feaci- 
hility of the system: 

(c) the dates when tbe recommen- 
dations were so submitted and the 
details cf the proposals with their 
estimates: 

td) whether the Rail India Techni- 
cal & Economic Services have also 
submitted a report ia this regard; 

(e) if so. what are their main 
rmmmendatians; aad 

( f )  the details of the cost escala- 
tion of such Mass Rapid Tramit Sys- 
tem since the first estimates were 
made ? 

THE MINlSTER OF U-N 
DEVELOPMENT 
SHmtA KAUL) : (a) to (f) SCaoc 
1971 xvetal studies have been am- 
d u d  to assess tbc projactcd traf6c 
in Dclhi and the nquireracnts for 
Mas Transportatian. Tbc thst 
Tcch~~~-Economic Fcasi"bilitg Stndv m 
this regard was entrusted to M4s. 
Rail India Technical and M i  

Smim Ltd. in A m ,  l989. The Re- 
part was submitfed by lrrm kt Ifrrlp. 
1990. 


